RAJYA SABHA

Thursday, the bth August, 200916 Sravana, 1931 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

MEMBERS SWORN
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MR. CHAIRMAN : Please, please ...(Interruyetions)... There is a technical fault which is being
carrected.... (Interryptions ... Please, allow the new Members to take the oath.

Shri Nand Kumar Sai (Chhattisgart)

Shri Shadi Lal (Haryana)

Shri Ghulam Nabi Wani (Jammu & Kashmir)

Shri Anil Dave (Madhya Pradesh)

Shri Kaptan Singh (Madhya Pradesh)

Shri Vilasrac Dagadojrao Deshmukh (Maharashtra’)
Shri Ranjitsinh Vijlayainh Mohite-Patil (Maharashtra)
Shri Narendra Budania (Rajasthan’)

Shri Jail Prakash (Uttar Pradesh)

RE. SUSPENSION OF QUESTION HOUR

MHA. CHAIRBMAN @ Question No. 461

WYER JUaE (e (ZRITM) « FHHR S (CHaeT). . B 10T & T 2. (TEET). ..
MR. CHAIRMAN : One minute please ... Interruotions)
TYER avated (g g9 & 9 F . cogaerm)...

MR. CHAIRMAN : Cne minute please ... Intarruotions ). ..

HYER AT g gui S, F1few B gon 2., (S0a ). 59 9% 9 AW ¥ [SHEd
AR ENL.. ().
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MR. CHAIRMAN : Please ... (Interruotions)...
sfyvrer Aifeas g wetleT (OWTTa) « JWTIe <11 .. (S ). .




MR. CHAIRMAN : No, one minute please...(Intarruptions) Naore of this s going on
record....(interruotions )

e dRaEd g
s ETaRT : U .. (SO .. TR g SR L (T
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(). Please ... ntarruptions)... This was discussed this marning.. It was decided that thig
matter would be taken up after the GQuestion Hour ...(interruotions)... Please observe the
agreement reached. ... Intarruptions)...Please ...(Interryptions)... YWe decided on a course of
action this morming ...(Interryotions ... Please observe it. ....(Interruptions .. We decided on &
course of action this morning ...(dnterruptions )... Please resume your places...(Interryotions)...
Allow the Question Hour to proceed...(nterruptions) We decided on a course of acticn
...(Interryetions ). .. The House i adjourned till 12 o” clock.

The Houge then adjourned at ten minutes past eleven
of the clock till twelve of the clack.

The House re-assembled at twelve of the clock,

MR. CHAIRMAN in the Chair
WRITTEN ANSWERS TO STARRED QUESTIONS

Directions to States on job rackst cases

*241.0R. JANARADHAN WAGHMARE :
SHRIMATI SHOBHANA BHARTIA :
Wil the Minister of OVERSEAS INDIAN AFFAIRS be pleased to state:

(a) whether his Miristry has recently directed the State Governments to take urgent action on

foreign job racket cases;
(b) if so, the detalls thereof;

(c) whether foreign job rackets have increased in the country in the past few years and the
details thereof; and

() the steps Union Government proposes to take to check the functioning of unrecognized job
consultancies ?

THE MINISTER CF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVD) : (&) and (B) The
migration of Indians for overseas employment s governed by the Emigration Act, 1983. The
applicability of the Act ig, however, Iimited to the low skilled migrant warkers who hold ECR

Passports and emigrate to the Gulf countries and South Fast Asia. Other professional and skilled

* Not recorded.



